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CONTINGENCY FUND OF INDIA
' (AMENDMENT) BILL*

THE MINISTER OF FINANCE
AND INDUSTRY (SHR] R. VEN-
KATARAMAN): Sir, I beg to move
_ for leave to introduce a Bill further
to amend the Contingency Fund of
India Act 195C,

MR. SPEAKER: The question is:

“That leave be granted to in-
troduce a Bill further to amend the

Contingency Fund of India Act,
1950.”

The Molion was adopted.

SHRI R, VENKATARAMAN: Sir,
I introducet the Bill.

SHR71 JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, T want to make
a submission.. ..

MR. SPEAKER: 7You cannot make
a submission, You can only oppose
it. You had mentioned to me about
item No. 6.

SHRI JYOTIRMOY BOSU: My
submission is that. .

MR, SPEAKER: 71 do not allow it.

SHRI JYOTIRMOY BOSU: Please
hear me. I rise on a point of order.
My point of order is that the explana-
tory statemen: is being laid on the
Table of the House. Now, tell me
how any Member could guess what is
in the explanatory statement -o that
he can make up his mind either to
« Opposé it or support it. Had the ex-
p.anatory ctatement come to us yes-
terday we could have read it and made
up our mind?

MR. SPEAKER: You may raise this

point when the time comes for dis-
cussion on thig item,
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STATEMENT RE. CONTINGENCY
FUND OF INDIA (AMENDMENT)
ORDINANCE, 1979

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): 8Sir, I beg to lay on
the Table an explanatory statement
(Hindi and English versions) giving
rcasonsg for immediate legislation by
the Contingency Fund of India
(Amendment) Ordinance, 1979.

12.32 hrs.

MATTERS UNDER RULE 377

(i) SHORTAGE OF NEPTHA WITH BARAUNI
FERTILIZER FACTORY

siwat WO WE (IMTIT): AETET
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(ii) ProBrEMS orfF INDIANS IN UNITED
ARAB EMIRATES

DR. VASANT KUMAR PANDIT
(Rajgarh): Being permitted under
Rule 377 1 want to make mention of
urgent matter of public importance.

Sir, a serious and alarming situa-
tion has arisen in U.A.E. where lakhs
of Indians are residing. Recently on
10-1-1980 the U.A.E. Government has
put a ban on changing of jobs and
they are compelled to leave by Ist
March, 1980. The Gulf Indians’ Wel-
fare Association has sent an urgent
appea] to the Prime Minister to save
them from being stranded in the
U.AE, If urgent steps are not taken
by Indian Government more than a

*Publisheq in Gazette of
dated 24th January, 1980.

India Extraordinary,

Part II, section 2,

Tlntroduced with the recommenda tion 01‘ the President.
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